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Mll. SPEAKER: Nothing is to be 
~ecGrded without my. permission. 

(iii) ExPLORATION AND DIGGING OF OIL 
WELLs BY THE OIL AND NATURAL GASI 

COMMISSION IN. RAJASTHAN 
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··Not recorded. 

MR. SPEAKER: Nothing is !Q be 
recorded without my permission .. 

(iv) REPORTED POLLUTION OF CHAiuJr 
RIVER DUE TO DISCHARGE OF AFFLUENTS 
BY THE G W ALlOR· RAYONS IN CALICUT 

DISTRICT. 

SHRI V. S. VIJAYARAGHAVAN 
(Palghat): • *. Underl' Rule 377, I raise 
the fo:k>wing matter:-

The effluents that flow out into the 
-Chaliar river from the Gwa:ior Ra-
yons in Cali cut district, one of the 
major factories of Kerala have made 
public l!ife in the surrounding areas 
extremely difficult. When 160 tonnes 
of pulp is produced a'i much as 2,83,000 
cubic metre of effiuen·~ is discharged 
from this factory. Every day 20 to 22 
\onnes of fibre is behlg produced here. 
When one t'onne of fibre is produced 
about 1287 c.m. effluent is discharg. 
ed. Thus, 0.63 c.m. of effluent is dis-
charged every second. During the 
period between March and the end 
of April when the flow in Chaliar river 
is less 0.64 3.m. effluent flows into it. 
Living'things can survive in this river 
'Only when pure water at the rate 
of 27.5 lUres is mixed with one litre 
of po:luted water. Studies have re-
vealed that Oxygen is almost non-
existent in this area. 

In the 4 K. M. area between Chun-
kapally and Arappuzba and a:so in 
the 3 K. M. long upstrealll from Chu-
kapal~y, there is '11'0 Oxygen in the 
water.' In the effluent that is dis--
charged into the river, the presence 
of B.O.D. is between 312 and 1312. One 
litre Of water must contain at least 
3 M. G. of Oxygen in order to sus-
tain Hfe. 

This factory uses 56t tonnes of 
caustic soda and 15 tonnes of chlorine. 
One ton Of caustic soda contains 0.08 
kg. of mercury. That means 4 kg. 430. 
gms. mercury is mixing into the water 
every day. It is not correCt to say 
that this ck>es not pose a threat to 

···The original speech was delivered 
in Malayalam. 
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health. This water, when used, has 
damaged the crops. Thus; the effluents 
that flow from this factory constitute a 
grave health hazard to the people 
living there. 

Therefore, necessary steps shou:d 
be taken by the Government to stop 
the discharge of ('ffiuents Into the 
river and thus protect the h~alth of 
the people living in that area. 

(v) GRAN'!' OF CITIZENSHIP RIGHTS TO 
PERSONs WHO CROSSED OVER INTO 

JAMMU FROM WEST PAKISTAN, 

DR. KARAN SINGH (Udhampur): 
It is a strange but litt~e known iact 
that lakhs of persons who crossed 
over into Jammu from West Pakistan 
dUr.Lng the disturbances in 1947 have 
still not been conferred with fua 
citizenship rights by the Stat e Gov-
ernment, Although they hav~ now 
spent over three decades in India, 
their children still canno" secure em-
ployment in the State because they 
have not been declared permanent 
residents and, even more surprising, 
they are disenfranchised as far as 
State Assembly e~ecti-ons are concc-rn-
ed. A ] arge n um ber of these persons 
reside in my Parliamentary constitu-
ency and the Jammu Constituency. 
Frustration among them, particular~y 
the younger generations, is growjng 
rapidly because they are totally with-
out emp!oyment and all avenues are 
sealed. Recently they held a 'Dharna' 
at the Pakistan border to highlight 
their grievances I would urge that the 
Government of India shou~d immedia-
tely impress upon the State Govern-
ment the necessity to grant them 
lull cit'lzenship rights, and that spe-
cial measures should be initiated for 
their welfare and permanent resettle-
m€nt in Jammu. 

(vi) SEA EROSION IN COASTAL REGIONS 
OF QUILON DISTRICT 

SHRI B. K. NAIR (Qui!on): Erosicn 
of a very seriouC3 nature has been going 
on in certain coastal regions of Quilon 
district in which my C-onstituency is 

situated while certain other regions 
are also threatened with inundation 
dOl ing the monsoon months. 

Thekkumbhagon is Paravoor village 
is the area now subject to erosion ()n 
a large scale. During the past three 
months, lIn spite of the ",·eather be-
ing fine, the waves have been eating 
away large chunks of land spread over 
about three Kms. The sea has ad-
vanced over 100 ft. during this period 
and hundreds of valuable coconut 
trees have been uprooted. Scores of 
fishermens' huts have been destroyed 
Of the two mosques situated in the 
area, one has a~ready been destroyed 
and the other too is undE'r seri-
ous threat At another place, Neenda-
karn, the ·sea walls constructed over 
several years ago have near~y dis-
appeared in the sands. If repairs are 
taken up immediately, we can avoid 
new construction ~osting huge nm-
aunts. 

Allappad is another spot about 20 
kms. n{)rth Of Qui10n where the inha-
bitants are facing grave danger of a 
different kind. The Indian Rare Ear-
ths Ltd., a company owned by 
the Government of Indi'l has beE'n 
resorting to indiscrirnlnete ml'ning of 
mineral sand right on the beach and 
th'is has resulted in the level beaing 
br~ught down to near1y that of the 
water itself. During the last mon-
..soon, as a result of the Sea Water 
rushing in over a wide area, nine 
houses were complet~:y destroyed 
and the inhabitants had to shift t·3 
temporary dwellings further inland. 
The Company goe~ on doing the nlin-
ing operations over, fresh areas Caus-
ing simGar damage to the beach. 

The only solut'ion for all this de-
vastation to my mind is to go in for 
~arge-scale protective measures by er-
ecting sea walls throughout the 
length of the affected or threatened 
areas. The initial steps in this re-
gard have to be taken immediateiy 
since the monSOOn is just a few 
~nths a~ay and the consequence of 
living things as they are would be 
con~iderable loss and destruction. 


